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*That the Bill further to amendt
the Constitution of India be refer-
red to a Joint Committee of the
Houses consisting of 45 membert,

80 from this House, namely: —
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Shri S. V. Krishnamoortby
Rao; Shri Bibhuti Mishra; Shri
Sachindra Chaudhuri; Shri Sur-
endranath Dwivedy; Shri A, K.
Gopalan; Shri Kashi Ram Gupts;
Shri Arsar Harvani; Shri Harisk
Chandra Heda; Shri  Hem Raj;
Shri Ajit Prasad Jain; Shri
S. Kandappan; Shri Cherian
J. Kappen; Shri L. D. Kotoki:
Shri Laiil Sen, Sirrj Havckrushne
Mahatab; Shri Jaswanira: Mehta;
Shri Bibudhendra Misra; Shid
Purushottam”as R. Patel; Shri
T A. Patil: Shri A. V. Raghavan;
Shri Raghunath Singh; Chowdhry
Ram Sew-k Singh. Bhola Raut:

" Dr. L. M. Singhvi; Shri M. P.
Swamv; Shri U. M. Trivadi; Shrd
Rodhelal Vyvas; Shri Balkrishns
Wasnik: Shri Ram Sewsk Yadav;
and Shri Asoke K. Sen.

Biri Morarka: Sp far ag this Com-
mittee is concerned, i: follows up
every assurance which is given on
the floor of the House, and from time
#0 time it keeps on reminding the
Ministry of Parliamentary Affairs
and through them the concerned
Ministry  but it is uo to the Govern-
ment to fulfil the assurance.

Mr. Speaker: The Committee might
now take that up, and cee that this
is complied with as early as possi-
ble. ang 15 from Rejva Sabha;

— that in order to constitute o 3it-
ting of the Joint Committee the
quorum shall be cone third of the
total number of members of the
Joint Committee;

1231 hrs,

FUBLIC ACCOUNTS COMMITTEE

s that the Committee shall make a
Frrreentn REPORT report to this House by the last
dav of the first week of the mext

Shri Tyagi (Dehra Dun): I beg to session

present the Fifteenth Report of the

Public Accounts Committee on  the

Audit Report on the Acccunt  of

the Damodar Valley Corporation for ing to Parliamentary Committees

the year 1961-62. shall apoly with such variations

—_— and modifications as the Speaker
may make; and

that in other respects the lules
of Procedure of this House relat-

1231} hra.

CONSTITUTION (SEVENTEENTH
AMENDMENT) Ri l—contd.

Mr. Speaker: Further considera-
tion of the following motion movesd
by Shri Asok: K. S=n on the 18th
September, 1963, namcly:—

that this House recommends e
Raiva Sabha that Rajya Sabha de
join the said Joint Committee and
commuaicate to this House the
nameg of 15 members to be appoin-
t~d by Rajya Sabha to the Joint
Committee”
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Out of seven hours allotted, 2 hours
88 minutes have been taken; 4 hours
ang 5 minutes remain.

Shri Nath Pai (Rajapur): May I
geek a clarification? We have been
consistently waiting for the beginning
of the debate on the NEFA report. It
wag originally scheduled for yester-
day. Will you kindly advise us when
#t will be taken up because tomorrow
happeng to be Private Members day?
Your guidance will be very useful.

Mr. Speaker: I expect to take it
#p immediately after we finish this.

Shri Hari Vishmu Kamath (Hosh-
angabad): That is by 4.30.

Mr. Speaker: I will take care to
gee that thig is finished by that time.

S8hri Hari Vishnu Kamath: Will
the House be sitting beyond 5?

Mr. Sneaker: We have got the half
Bour discussion.

Shri Indraiit Gupta (Calcutta
Bouthwest): The total time for dis.
eussion of the NEFA report is five
hours. Tomorrow we have Private
Members’ buciness as Shri Nath Pai
pointed out. How is it proposed to
get these flve hours?

Mr, Speaker: We
also.

have Saturday

Shri Indrajit Gupta: So, we will
®arry on tomorrow and on Saturday?

Mr. Speaker: Or, if the Members
desire. we might carry on with this
Business tomorrow, and put the noan-
official busincss the next dav. We
ean take up non-official business on
that day.

Shrimati Renu Chakravartty
(Barrackvoore): No, Sir. Till now I
have been one of those who always
oponse tinkering with non-official
dbusiness. Althongh the NEFA debate
ig very immortant once we do this
there will be no end to this. We will
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always try to push out non-offcial

business,

Mr. Speaker: Just as the House
likes.

Shrimati Renu Chakravartty:
Of course, the House and the majo-
rity party, the Congress Party cam
do what they like. But T feel that
non official business should not be
touched. We have never done it be-
fore.

Suri Havi Vishou Kamath: May I
submit that begides this NEFA de-
bate, there are two other items.

Mr. Speaker: That i¢ different al-
together.

Shri Hari Vishnu Kamath: Abowt
NEFA enquiry, 1 have been pres—
sing from the beginning that we
shoulg have more than one day.

Mr. Speaker: We will see thad
when we begin it. Time is not beint
fixed now.

1e

Sy far: Vishnu Kamath: Will
start today?

Mr. Speaker: Yes; that is what T
am saying.

Shri Surendranaty Dwivedy (Ken-
drapara): ‘There is considerable
force in what Shrimati Renu Chak-
ravartty said. Since the NEFA debate
hag to go on for the whole day, we
mu-t decide about the mnon-official
busines: if we decide to take it up
positivaly on Saturday at 230 we
can do like that.

Mr. Speaker: But if the House i
divided, T will afvise the hon. Mem-
hor to 20 as it is put down already.
Now, Shri A, C. Guha.

Shri A. €. Guha (Barasat): M.
Soeaker, 1 rise to support the motion
for rafering the 17th Con-titution
(Amendmont) Bill to the Join: Com-
mittze. Thiz Bl i+ in‘ende” to im
piement the policy of the Congross
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which was drawn even before the
Independence of India had been
achieved. Even in the 1947 election
manifes'o, Congress had certain pro-
posals for effecting agrarian reforms.
For implementing that policy » com-
mittee was set up by the All India
Congress Committes in 1948 and
Prof. Ranga was a member of that
committee. Yesterday, Prof. Ranga
expressei vehement opposition to the
Provisions of this Bill His opposi-
tion is not a new thing. Even in that
committee, he submitted a note of
dissent recording hig difference with
the approach and recommendations
of that committes. It may be rele-
vant to read out a few lines from
that report—*“The Congress in its
election manifesto and the report of
the economic programme committee
has declared that it is in favour of
elimination of intermediaries bet-
ween the State and the tiller. Even
after the abolition of the zamindari,
there would remain a large element
of non cultivating interests. The Jand
commitee of the Congress was
strongly of the opinion that in the
agrarian economy of India there is
no place for any intermediaries and
lanq must belong to the tiller. This
eommitee has, therefore, recom-
mended that in future sub-letting of
land would be prohibited except in
cnerg ~f widows, minors and other
disablej persons” The Constilution
was amended twice with regard to
thig matter. Articles 31A and 31B
wore piut in to glve effect to the re-
eommendations of this committes or
to implement the agrarian policy of
the Government of India.

Shri Ranga (Chittoor): I  would
like to offer a personal explanation.
1 woulq like to know whether my
hon. friend said that I agreel with
the majority report.

Shri A. C. Guha: 1 have already
stated that his difference on ° this
matter is oot just new. It was there
even in 1948 ang in 1949, and he had
submitted a note of dissent to that
ocommittee.
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Sh¥l Ranga: I had made it very
clear. In fact, I was one of the very
few people in this courtry who took
up this question of elimination of
intermediaries between the Govern-
ment and the actual tiller. I also re-
joiced in the eliminatioa process.
But I have alwayg laid stress cn the
fact that the actua! tiller of the soil
who happens to be a peasant pro-
prietor should not be eliminated and
he should be helped. Mv complaint
now ig that this Bill sceks to weaken
that right to ownership of land.

Shri A. C. Guha: I vas only stat-
ing that Shri Ranga hzq been con-
sistent all through in his opposition
to any agrarian reform.

Shri Ranga: No, no. It is the elimi-
nation of the intermediaries.

Mr. Speaker: Order, order. Shn
Guha says that Shri Earga has been
consistent. But if.Shri Ranga says
that he has not been consistent and
if he takes exception to that, what
else can be done? (Interruption).

Shri A. C. Guha: 1 fiad from the
record of the proceedings of yesterday
that his objection is not so much to
preserve the interest of the real cul-
tivators . . .

Shri Ranga: Questicn.

Shri A. C. Guha: But his objection
to agrarian reform i3 to protcct the
interests of some urban pcpulation
who holds lanq in wvillcges. I think 1
am quoting his language.

Shri Ranga:
view?

Wiat a perverted

Shri A, C. Guha: I think I am
quoting his languagz Shri Ranga fa
an old friend of mine. and it is Do
pleasure for me to differ from him
on such fundamental matters as
agrarian reform. India is still having
aen agrarian economy. About 73 te
80 per cent of the people live o
agriculture or on agric:ltural eco-
nomy. So, it Is of vital importance
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for us that there shculd be no im-
pediment in proceediry with agra-
rian reforms accord:ng to the best
in'erasts of the coustrv ana alsy
according to the decisions of the
party in power.

. The other day there was objection
that the Government sometimes take
the cue from the Congres; party deci-
gions. I think the party Government,
as you have rightly decided, is bound
to act according to the mandates and
decisions given by the parly. What
bas been dzcided by the Al'-India
Congress Committes and what was put
as late as in 1946 in the elcclion
manifesto of the Congress, I think
there should not be any hesitation on
the part o the Government lo give
eff=-t to those pledges and commit-
ments must be fulfilled.

1 think for two or three days in
this Hous2, there was a dcbate as  to
the immoensity of poverty, particul-
arly, poverty in the cural arcas in
India. We a'l know that there is appal-
ling povarty and unemployrrent in the
rural areas. How are we to remove
them? The first step is to have a
rational agrarian svstem and an agra-
rian politv. For that we nae to take
up drasti~ agrarian reforms. Unless we
en 3o thot it is no us2 shedding

tears for the poverty-striken rural
pooulation of "ndia. 1f w2 have any
love or anv concern “or the poor

rural ponle, I think we snouid heve
no hesitatinn in effe~ling ozravian re-
form and for that anv st2p that is
mecessary should be taken.

Shri Ranga has s‘ated that Govern-
ment have boen bchaving in an arbi-
trarv ma-ner I cannot und-rstand
what is *h- arbitrariness in th's Bill.
This Bill i3 onlv an enahling Bill, pro-
tecting corta'n legislations that have
been passad by diff:-ent lrgistatures
of the cou~trv, So. the Parilament ot
to g» anvthing iniiallv by their own
oo do anvthing intally by thair own
tiativa, rvoapt to remove the anom-
alv of AfF-nt difi~utics of  th?
term “estata” prevalent in d:fferent
regicns creating soc:al and economic

in
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problems. They are also taking cer-
tain steps to protect legisletive mea-
sures that have already been taken
by different States to give reiief to
the poor peasants, and to give effect
to the agrarian reform programme.

The question of compensation has
also been raised. I do not think there
is any p:ovision or mention of com-
pensation in this Bill. Prof. Ranga
said that compensation will be given
according to some arbitrary standard
or some ante-dated rates. But I think
this Bill does not provide for any
rates of compensation., The comp=nsa-
tion will be paid by the State Govern-
ments according to the laws prevail-
ing in each State This House and the
Gove:nment here have time and again,
shown enough concern about the
amocunt of compensation to be given to
any rural people whose land is to be
acquired by Government,

Prof. Ranga has also men'ioned {4af
65 million peasant families will be
affected. I think his claim is as
fantastic as Dr, Lohia’s claim that 60
per cent of the people live on 3 annas
per day. I cannot unders‘and from
where he got these 65 million peasant
families , which would m:an at ieast
75 per cent of the population. Had that
been the position, I do ro! think any
State legislature would have p2ssed
all these Bilis Practically all the en-
actments of all the leg'slatures are
enunciated in this schedu'e. So, all
the legislatures of thz country have
passed ceriain laws and they cannot
ignove the feslings and interests of 65
million peasant families or the total
rural population. As I said, 1 think
his cla'm is as absurd as Dr. Lohia’s
claim that 60 per cant of the popula-
tion are living on 3 annas per day.

Laws have been passed by different
legislatures. but alwavs there is an
el ment of un~ertaintv in a'l the eas~s,
Several o* th2sa laws have already
b-en s‘ruck down, some LV the Suo~~-
me Court and some b the Hich
Courts. The validity of some ether
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fawsg is also being questioned in diffe-
rent courts. So, the State Govern-
ments are almost in a state of un.
certainty and they cannot make up
their mind as to how to proceed.
Therefore, this Bill gives only that
element of certainly to the legislative
measures taken by the State Govern-
ments. Article 31B gives enough
power to the State legislatures at any
time to repeal or amend or in any way
change the already existing Acts. So,
by this Bill, there is no compulsion
that the Acts mentioned in the sche-
dule will be as they are now. If neces-
sary, the State Governments or the
legiclatures of the States can change
any of these Acts. or even repeal any
of them. There is no compulsion that
these Acts will continue as such.

I am told certain objections have
gome from the Kerala Government. I
think that Bill was considered by the
Central Government and  certain
changes were made under the direc-
tions of the Central Government or
rather of the President.

Shri Bade (Khargone): What about
the assurance given by Dr. Ambedkar
to ryotwari cultivators?

Shri A. C. Guha: Now, having pas-
sed an Act after so much considsra.
tion and consultation between the
State Government and the Central
Government, I think it will not bc pro-
per to exclude that Act from the ache-
dule. That Act has been almost the im-
mediate occasion for sponsoring th's
Bill. That Act has been challenged
and declared u! ra vires by the Sup-
reme Court. I: is for the protection
of that Act that this Bill has been
necessitated. Wa cannot allow any
defective language in Constitution to
gstand in the way of implementing
the wishes of these State Govern-
ments. Therefore, I think it will not
be proper for the KXerala Govern-
ment to urge for the exclusion of
that Act. If necessary, on any subse-
quent date they can make certain
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amendments to that Act if the situatiom
demands it

There is a demand, again by Prof.
Ranga I think, that the Bill may be
circulated. But the Bills not being
passed immediately. It is only being
sent to the Joint Committee. In the
Joint Committee, different interests
wiil have enough freedom and op-
portunity to represent their grievanres
and their views, I am sure the
members of the Joint Committee will
consider the Bill with an open mind.

Considering all these things, I hope
that the motion of the Law Minister
for sending this Bill to a Joint Com-
mittee of both Houses will be accept-
ed. Before concluding, I should say
that it is an obligation on the part of
the Government to implement the
p'edge given to the peasants that the
land shouid helons 4o tha tiller and
that beiween the t'ller and the Gov-
ernment ihere should not be any
intermediary {z enjoy any uncarned
profit, wheother he is an urban pro-

per.y-hoider > a rural -amindrr,
talukdar. inamdar or anything like
et The Wa¥lcn of Zumindasi

its logical sagience im
tha econ:mic life of rural Tndia.

Sh=t TTawl Yahep ¥oreeth- Gl |
rise to exiend my qualified supvort te
this Bill which is before the House.
The Bill, ii adopted and la.er suit-
ahly dreoitmentnd coriain
powers in the executive which, know-
ing as we do that it is arbitrary and
at times high-handed, might turn out
to be an engine of oppression against
the small peasants who own small
holdings, less than the ceiling provid-
ed in the enactmen.s of the various
States, Unless safeguards are provi-
Lia, WJoe D2332 s are likelv to be-
come victims of executive arbitrarinees
and  high-handedness 1, there-
f-=o -~c% to urge very strong'y that
the Government, while bringing this
Bill before the House, must without
any mental reservation, assure the
House either by suitable amendments

will vest
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i the Bill jtself or later by suitable
Jegislation, that the interests of ryot-
wari peasants and other peasants
who hold land under similar c- diff-
erent tenure in other States will be
adequately and fully safeguarded.

We are not concerned with the anti-
zamindari or anti-talukdari legislation
aere. These zamindaris, talukdaris
and other big estates, according to the
#pirit of the Constitution, were aboli-
ghed some years ago. But everyone
ef us, the Minister, the Government
as well as my colleagues in this House,
are very much concerned with the 80
pec cent or more of those who live
on land, who are small proprietors,
swners of small holdings, tillers who
are owners of the land on which they
“ive. And, it should be our zcalous
concern that the interests of these
peasants, who by their labours grow
two blades of grass where one grew
hefore, unlixe many politicians and
most Ministers, should be safeguarded,
snd pootected adequately. It has
bzen rightly said by a poet that:

“A bold peasantry, their country’s
pride,

Wh:n orce desiroyed, can never be
supntied”

Heare. Sir, the Constitution itself in
its preamble has embodied the eternal
verigy ot justice—social, economic and
political--and this principle of socio-
ecomomie justice applies. with even
greater force, to this class of popula-
tion—more than 90 per cent, who eke
out a ba-e sustenance, from the land
they live on.

The Minister referred yesterday, in
the conrse o° his speech, to the land
reforms that have been sought to be
onforced in the various States of our
country In the Statement of Objects
2nd Reasons it has been said :

“Mcreover, many of the land
refc-m cnsctments relate to lands
which ate not included in an
catate.”

The other dav. in another context,
#he Minister said that amendments to
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the Constitution should be undertaken
only in the national interest or for
social change, real genuine social
change. By that yardstick, by that
criterion I shall seek to judge this
Bill before the House.

The Third Five Year Plan has pro-
pounded its objective as follows:

“The objective of planned deve-
lopment is not only to increase
production but also to secure a
social and economic order based
on the values of freedom and de-
mocracy in which justice—social,
economic and political—shall in-
form all institutions of national
life.”

That, Sir, is the grand objective of the
Third Plan and, may I submit in aR-
humility, also of the Constitution.

Now, the Bill before the House
seeks to amend article 31A of the Con-
stitution, and by that amendment the
Government seeks to equate or put om
a par big estates, zamindaris, taluk-
daris and inams with small ryotwari
holdings, with peasant holdings. The
objective is very clear.

The clausc as it was is comprised
only in clause 2(a) (i). That was the
article as it stands in the Constitution.
Now, by two more sub-clauses, sub-
claues (ii) and (iii) we have brought

An:

“(ii) any land held under ryotwari
settlement; sub-clause (ii) is very
sweeping, it is bad enough unless it is
properly safeguarded. It gays:

“(iii) any land held or let for
purposes of agriculture or for pur-
poses ancillary thereto, including
waste land, forest land, land for
pasture and sites of buildings
and other structures occupied by
cultivators of land  agricultural
labourers and village artisans.”

None has been left untouched. None
of these poorer classes about whom
my hon colleague Shri Nath Pai said
that day “it is not a question of per
capita income, it is per capita starva-
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tion in this country” has been left
out. All these classes, the poorest, the
lowliest and the iowest, in the words
of vishva Kavi Rabindranath Tagore,
the Government has sought to lay i's
cruzl hands on. No class is immune
from the operation of this Bill. Un-
less adequate safeguards are provided
by a vigilant Parliament, by a watch-
ful public forcing their will on the
Parliament, may I ask you in all cou-
szienc2, in all humility, whether this
will seek, whather this will promote
socio-economic justic if the execulive
ac's arbi'rarily, bzcauss once this is
passed, once this is adoptad, article 31
may—may it is very likely, come into
opera.ion, and article 31 seeks
to acnuire land for g public pur-
pose ard it sesks to empower the exe-
cutive to acquire it with a quantum of
compensation which will be non-
justiciable,

You will recall, Sir, the grand, al-
most vehement, fiery debates that tock
place in the Constituent Assembly and
also, before it camz to the Constitueat
Assembly, in the party. Very
furious, very fiery and vehement de-
bates took place there. At one stage—
I hope I am not divu'ging any party
secrets—the then  Finance Ministor
threatened to walk out of thz meeting.
Atier that a compromise fcrmula was
arrived at and embodied in article Sl
of the Constitution. Subsequently,
this article was amended and we have
got 31A and 31B also. Now, Sir, this
is a further amendment, We are sociz-
lis's We want to have not merely a
gocialist society but a democrat’c
so-ialist society. The spirit of demo-
cracy must pervade all the institutions
of national life. We do not want
undemocratic  or anti-democratic
socialism. that is communism. That
is the distinction from communiwm,
We do not wan* either Stat-~ capitalim
or totalitarian socialism. Wa do not
want th~ S‘at2 or th2 Governmert as
a superzamindar. Well, if you deprive
th~ small hrlders arbitarilv holders
whn have go* 1 acre, 5 acres 10 acres
or 15 acres of land, lower than th2
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ceiling proposed in various States, it
comes .0 that. There is no hing to pre-
vent the Government from acqu.ring

this land, the ryotwarj lands, tha
peasant holdings, the very smull
holdings for a public pu.psse. And,

the quan:um of compensation would
be non-justiciable,

A Communist country iike Russia
liquidated what they call kulaks or
big land holders and aiso some
Mujhiks, tha small peasants who ob-
structed their so-called laad refcrms.
They were buccherad. Violently,
thousands, perhaps some two or three
mi.lions, wore butchared during
Stalin’s reg:me. But the situation did
rot improve. But here, Sir, if as 1
have stated a! the ou'set, this is im-
plemented, when this Bill  becomcs
law—unies the majority party take it
into its head to am=nd it suitably, if
they do not take it into their headi to
amend it suitably and if it is passed
as it is— I fear—God forbid— there
may be a non-violeat liquidation cf
small peasants, and ryo's in this
country. And, .his House. rommitt>d as
it is to democracy, to genuine socia’ism
and no‘ to communism, not to to-ali-
tarianism, must safeguard the poor
section of the population.

May I invite your attention, Sir, to
the Statement of Obj:cis a:d Reasons.
The Ministar, I wish, should have b:en
more explicit about certain aspects of
the Statement of Objects and Reasons.
He has rightly drawn the at‘ent’on of
tha House to land reforms. Certainly,
we are all for land reforms. But
land reforms for what for a pu pos=.
for an objec'ive which is envisag-d,
visualised in thz Constitution. Cer-
tain'v. we are a7ainst ~on~sntrat'on of
wealth, concentration of propertv. But
are we aaginst sm~'l  ]and-holders,
smali peasan‘s who hnld five or trn
a~r>s of land and whn eks out  th-ir
livelihood on that? Then, Si-. if von
really mean s cio-c-orem’e iustice f
vou roallv in‘e~d to promot~ ani tn
brina ahant sa~‘o-reanamic iustice ia
the country, ycn have to lay your

~
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hands not merely on the rural popula-
tion but also on the urban properticd
population. What bhave you done
about urban miliionaires, billionaires
and crorepathis? Statistics are re-
vealing, and there are peopie in our
country whose income runs into oue
lakh or two iakhs rupees per day.
What have you done about them?
Why do you lay your hands oily on
the rural population? That may
hoppen—nay [ am sure it will hap-
p:n that the executive will exerc.se
the powers vested in their hands after
the Biil is passed. If Gove.nment is
really anxious about socio-cconomiz
justice, it should set about :in an
honest manner, straightforward man-
ner, drastic manner, and stern manner
also. Let thom make no distinction
baiween the rural populaticn and the
urban population. If it cannot be
done in this Bill, let them give an as-
surance that there will be no discri-
mination betwern rural populatioa and
urban population and that they will
comz up wih legisia.ion for the u ban
population also, who are amassirg
wealth by hook or crook. They must
at least give that assurance now.

13 hrs.

One or two more poin‘s and I am
done. the statcmont further says thnt
the expression ‘“estate’ has been de-
fined differsntly in different States.
The Minister, has got access to mate-
rial which we have not got. We
hava not got se-retarial assistance. It
has been my misfortune rot to b2
ab'e to find out, to ascertain, how
“egta‘es” hava boen defined in various
statutes passed by the various States.

I wish the Minister had told us in
what  wavs  “a3'ates” have been
diff2rently defined.

Th-n. tho M'nister has stated #-at

124 or more—'s it 1247 pe-haps 144—
Acts hav> baen included ‘n th» Sche-
du'e. T suopos~ it is a reco~d even for
thig Parliam-n‘ suech hlank + legis'a-
tion. ene hanket Bi'l T might ~aM it,
meking t-~m -alid by on= swe'pi~g
strok~ 144 Ac's ar2 souvht to  be
validaied ex post facto retrospactive

1885 (SAKA) (Seventeenth

Amendment) Bill
validation, blanket validation at one
time, and the House does not even
know the conten:s of these Acts, what
exac.ly they con:ain, I suppcse none
of thesa Acts has bzen struck down or
gone to the <Supreme Court. Sut
because the Kerala Act has bzen struck
down, Government thinks that these’
other Acts might also by implecation.
be struck down as invalid. But there’
is one Act, Act No. 86, which, I am’
told, went to the Supreme Court some
time ago in some connection, the
Bombay Tenancy and Agricultural
Tenants Amendment Act, 1960 and the
Supreme Court in its judgement hald
that it was a colourable pieze of legis~"
lation and struck down that Act,
but that Act finds a piace in the list.
of 144 Actis before the Housa,
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I appeal to the Joint Commiitee to
give careful thought to this natter
and sea that no Act which has buen
already struck down by courts is in-
cluded in this blanket validation le-
gislation, restrospective legislation. I,
there’o e, s'ill beg of the Government,
th> Mnister and the House to considsr
well again, consider afresh, in all
szriousness, in all conscience, whether
this Bill will not endanger the rights
to proporty which small peasants now
enjoy.

Shri  Vasuadzvan Nair (Ambala--
puzha): You are agreeing with the
Swatantra,

Shri Hari Vishnu Kamath: No, I am
for the peasant; you are arti-
peasant,

Mr. Speaker: Myse!f?
Sh-i Hari Vishnu Kamath: No, Sir
I m-ant mv cclleague, sitting hore.

I will correet myself,

Sh-i Vasu'evan Nai-:
rasckhar is suppoert'ng it.

Shri Chand-

Shri IMi Vishna Kamath: There-
fora. I s2~k an assurance from the
Minizter thnt th2 rights of these small
p22sints wi'l be saferuirded, bacause
I am very much interested in them,
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though I am not bothered about the
.incorporeal rights of zamindars and
tnlukdars.

It must be remembered that the
»ight to properly has not been abo-
Nshed so far. Article 19 is clear on
that point. Article 19(1) (f) gives
the right to acquire, hold and dispose
of property. The only restriction im-
posed is that it can be done “in the
nterests of the general public or for
the protection of the interests of any
Bcheduled Tribe”. That is the only
restriction that can be imposed.

Therefore, I appeal to the Joint
Committee to go into this Bill very
carefully. Every word and every
ryllable of this Bill should be carefully
scrutinised so that the interests of the
vast mass of people in this country,
%0 or 85 pcr cent or more of the rural
population who have small holdi~gs,
sore of whom may porhaps be hold-
ing only one acre or haif acre, their
rights are not sought to be bartcred
away for a fancied socio-ezonomic re-
form. Their rights sihiouid be jealou-
ly safeguarded, in this legislation jt-
gelf, i poulpie. Ctherwise, very suil
2fiar {ha passing (* ¢his B, ano‘her
Bi!l should be brought before this
House to impose restrictions upon the
Covernmen’ 30 1t lands within the
oeiling, within prescribed limits shall
rot be acquired by the State for a
public purpcse, wiinout payment of
adequate compensation and that should
be made justiciable. So, for the small
peasants, proper safeguards must be
included in this Bill itself, or 1n a
subsequent Bill. I, therefore, give my
qualified and hesitant support to this
Bill.

13.07 hre.
STATEMENT RE: STARRED QUES-
TION NO  7R0_MINTSTFRS' AC-

COUNTS IN FOREIGN BANKS

Mr. Speaker: I would like to inter-
rupt the proceedings for a short
while. Today morning, during the
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BMausters’ accounts in foreign
Bauks

question hour, there was a certain dis- .
cussion about the disclosure of ac-
counts held by M:insters in foreiga
banks, I notice that some of the Mem-
bers who raised it particularly, Shri
Tyagi, Shri Banerjee and Shri Daji
are not present here. It was brought
to my notice by the hon, Finance.
Minister that there wag a law prohi- .
biting disclosure of accounts as alse
the trad'tions and that the Govern-
ment was also bound by the same,
shall I say inhibition which the banks
had In disc'csing, even though the
banks had passed on that information
to Government. There is one point
o which I would 1'ke to get the help
of the Finance Minister. S'nce he
has said that the Minister had author-
ised him to disclose it, without going
into the details; mav I know whe-
ther there is any harm in doing that
a~d whether he ‘5 prepared to do that,
What is the position?

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, I am
most gratetu, to you for proviiing me
an oppoTiunity for makine o0l vhat
was perhapg & lapse in my answer this
morn.ng. The account referreq to is
nct a Lank account. It 5 n account
ma’e yr  A® qccounts Wity ceveral
publishars, book publishers, who col~
lected rovaities on behaif of this
particu'~ Min‘ster  for t2  books
published by them. The total account
is placed before the Reserve Bank
and mcaey withdrawn trom iime te
time. All that the Reserve Bank
does is to allow the party, the Minis-
ter concerned, to keep £50 with the
publisher.

An Hom. Member: How much?

Shri T. T. Krishnamachari: £50.
That is all and that is for purposes of
expenses when he goes to Furope and
England. Sir, the Minister concerned
happens to be the Prime Minister of
this country, Shri Jawaharla' Nehru,
who, 25 -rop al] know, has published
several beoks for which he gets
royalties rom severa)] countries. I can
sesure you that in 1961 the totsd
amount payable was £ 733. Since
then he has not kept gt any time more




